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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, FINANCE CENTRE,

3*" FLooR, NEw rowN, KOLKATA

Original Application No. l54l2024lEz

[Earlier O.A. No. 7 22120241P8)

In the matter of:

News item titled "Birbhum- a proposed Coal mine in West

Bengal and the related health hazards" appearing in the

Hindu dated 12.05.2024

...Applicant (s)

Versus

The Central Pollution Control Board & Ors.

...Respondent (s)
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AFFIDAVIT OF COMPLIANCE TO THE SOLEMN ORDER DATtrD 1 1.08.2025 READ

WITH THE ORDER DATED 05,12.2025 PASSED BY THIS HON'BLE TRIBI]NAL

FILED ON BEHALF OF THE DISTRICT MAGISTRATE. BIRBHUM.

I, Shri. Dhaval Jain, son of Manoj Kumar Jain, aged about 36 years, by faith Jain working for

gain as the District Magistrate and Collector, District- Birbhum, having office at P.O. & P.S.

Suri, District Birbhum, West Bengal , PIN 731101, do hereby solemnly affirm and say as

under:-

That I am presently posted as the District Magistrate and Collector, Birbhum District

having my office at Suri, Post Office & Police Station- Suri, District- Birbhum, West

Bengal. I am the Respondent No.4 and I have made myself acquainted with the facts

and circumstances of the case and as such I am competent to swear sign and affirm

this affidavit.

That, the affidavits and/or action taken reports and/or pleadings already filed by the

deponent before this Hon'ble Tribunal in compliance to different dated orders of this

1

2

*JaMu\e0'b

o

101



3

)

Hon'ble Tribunal in the present matter, are not reiterated herein for the sake of brevity

and to avoid prolixity and the deponent craves kind leave of this Hon'ble to refer to

and rely upon the same as and when necessary.

That, this Hon'ble Tribunal, by solemn order dated 11.08.2025 after considering the

Affidavit dated 08.08.2025 of the deponent, was pleased to dispose of the Original

Application with the direction, inter alia, as fbllows:

WE!f

" 26. We there.fore dispose .f this Original Applicalion v,ith a direction to

the District Magistrale, Birbhum lo compute Environmental

Compensation in lerms o.f the Central Pollution Control Board
guidelines relating to Environmental Compensation against the

afbresaid 21 I stone crushing units ./bund to be operating in the orea

in question in violation of'the environmental norms and without any
proper documents, after giving opportunity of hearing to the

violators.

27. This exercise shall be completed within two months and the District
Magistrate, Birbhum shall proceed to recover the Environmental
Compensation as per lau, and file ffidavit of compliance by

I 5.1 I.2025... "

t
t f
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4 That, pursuant to the atbresaid solemn directions of this Hon'ble Tribunal, the

deponent has taken immediate and all steps fbr its due compliance. The deponent has

filed his Compliance Affidavit dated t 8.1 1 .2025 before this Hon'ble Tribunal

bringing on records certain steps so far taken like constitution of a Committee

inclusive of certain expert members for the purpose of computation of Environmental

Compensation in terms of the CPCB Guidelines, scheduling the hearing slots on

24.11.2025,27.11.2025,02.12.2025 and 04.12.2025 for all these 211 stone crushing

units, issuance of the hearing notice to these stone crushing units. While placing the

same, the deponent humbly prayed before this Hon'ble Tribunal for twelve weeks'

time for complete compliance of the aforesaid solemn directions of this Hon'ble

Tribunal and his Hon'ble Tribunal was graciously pleased to grant the same.
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5 At the cost of repetition, the deponent respectfully submits that since the

Environmental Compensation against the aforesaid 211 stone crushers is directed

to be computed in terms of the CPCB Guidelines, it is felt necessary to obtain the

technical expertise tiom the CPCB, WBPCB as well as the Environment

Department and the Mining Officer concerned for the sake of fair computation of

such Environmental Compensation considering the various factors indicated and

laid down under the said CPCB Guidelines. Accordingly, the deponent, by Order

dated 06.11.2025, has constituted a Committee inclusive of certain experts as

follows for the aforesaid purpose of computation of Environmental Compensation

depending upon various f'actors laid down under the said CPCB Guidelines:

e.

/)
|,o/

Photostat copy of the aforesaid Order dated 06.1 I .2025 constituting the

Committee is annexed hereto and marked as R-4/l .

The deponent respectfully submits that in adherence to the solemn direction of this

Hon'ble Tribunal, opportunity of hearing to all these 211 stone crushing units were

given by issuance and service of notice to them and the hearing was slated to be held

in phases on 24.11.2025, 27 .11.2025, 02.12.2025 and 04.12.2025, when 152 number
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SL Name of Officer Remark

1 District Magistrate, Birbhum Chairman

2

\

Additional District Magistrate & District

Land & Land Reforms Off-rcer, Birbhum

Member-

Convener

\ 3 Sub-Divisional Officer, Suri Sadar Member

4 Nominated of1rcer of the Department of
Environment, Govt. of West Bengal.

Member

5 Nominated Officer of the Central Pollution

Control Board

Member

6 Environmental Engineer & In-Charge, the

West Bengal Pollution Control Board,

Durgapur Regional Office.

Member

7 Mining Of1lcer, Suri Zone Member
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of stone crushing units entered their appearance while the rest did not respond to the

hearing notice.

'fhat, after conducting hearing as aforesaid and upon scrutiny of documents submitted

by the attendee crushing units, it was ultimately found that out of these 21 1 stone

crushing units, 18 stone crushing units could produce their documents relating to their

CtO obtained from the competent authority which are subsisting as on the material

date; while 55 units could not produce any document to show that they ever had

obtained CtE/CtO tiom the competent authority and as such, their operation became

illegal since inception; on the other hand, the rest 138 units obtained their respective

CtO from the competent authority but the same having been expired, were not

renewed and as such the operation of these 138 units became illegal from the date

when their respective CtO expired.

That, the said Committee sat in its meeting on 08.01.2026 and after detailed

deliberations, the fbllowing decisions were unanimously adopted therein:-

"...Each of the attendees qf the meeting deliberated on the issue and presented their
individual views. The Committee unanimously resolved to decide that;

For assessing Environmental Compensation (EL:) ./br illegal stone crushers, the

Committee shall./bllow the methodology prepared by CPCB which are as.fbllows;

(a) The environmental compensation is baseel on the./bllowing./brmula:

EC:PIxNxR xSxLF

EC stands for Environmental Compensation;

i) PI stands./br Pollution Index of Industrial Sector which is taken 50.for stone

crushers, which fall within the category of Orange Indu.stry, as per the

WBPCB Order dated 11.06.2016;

(iii)N stands.for number o.f days of violation. The Committee members

deliberated on this point in great details. It is informed by the CBCP and
l'yBPCB repre.sentative that the modalities -for stone crushers as regards
determination o.f' "5" .factor on the basi.s of production capacity came into
existence on July, 2023 as per the CPCB relevant Notification. lt was.further
presented to the Committee that there are large number o.f .stone cru.shers

among these 2I I crusher.s, which did not lurn up lo shoyv their document^s
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despite opportunity of hearing and as such, in absence of such documents, the

exact date o.f commencement of their crushing units could not be ascertained,

rendering it dfficult to calculate the actual number of days o.f violation.

The Committee, having deliberated on this issue, came to the decision

that in such cases, the .following methods of computalion and imposition o.f

penalty/compensation are to be adopted-

(a) For the cases where the stone crusher did not have Consent to

Operate at any point of time, a onetime penalty amount of Rs.l.S

Lakh (on the polluter pay principle basis) may be imposed .for
violation uplo June, 2023 and thereafter, N (number of days) is to be

calculated w.e.f. l" July, 2023 and EC is to be computed as per

CPCB Guidelines Jbr the said period;

(b) For the coses, where the stone crusher ha,s its Consent to Operate, but

it is expired before l" July, 2023 and not renewed till date, then in

such case, a onetime penalty amount o.f Rs. One Lakh (on the polluter
pay principle basis) may be imposed.for violation upto Jttne, 2023

and therea/ier, N should be calculated w.e./' 1" ,luly, 2023 and EC is

to be computed as per the CPCB Guidelines./br the said period;

For the case where stone crusher's Consenl lo Operale has since

been expired after 1" .Iuly, 2023 but it is not renewed till date, then, N
is to be calculated w.e.f. the date a/ter which the Consent to Operate

was expired and EC is to be computed as per the CPCB Guidelines

for the said period.

i
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e
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(iv) R ,s a factor in Rupee, which, as per the recommendation laid down under

the CBCB Guidelines, is taken as 250;

(v) ,S should be based on the scale oJ industry categorization like

small/medium/large, which may be 0.5 -for small, l.0.for medium and l.5.for
large units. The CPCB nominated member invited attention o/'the Committee

to ct like-wise case o.f Sahebgunj di.stric:t r1f Jharkhand v,here EC was

computed against stone crusher.s and./br the purpose o.f' determining "("
.factor, production capacity o.f the units wos considered lo the extent o.f 0 5

upto 25 ton/per hour, l.0for 25-100 ton/per hour and l.5.for l0l ton/per
hour and above. This determination remains accepted by the Hon'ble NGT,

EZ Bench in the cose of O.A. No.23/2017/EZ. The Committee therefore

decides that "5" .factor is to be considered on the basis oJ'the production
capacity of the violating stone crushers and.for this purpose, a report may

be obtained.foom the concerned Block Level authority.

I TVASEiMO
Hr' l/Nc '{ I YR.to. Na.
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(vil LF stands .for Location .factor. It could be based on the population of the

cily/town and the locotion of the industrial units. In the present cose, and in

view of the total population o.f the Birbhum as 35,02,404 qs per 201I census,

the LF is to be taken as 1.25..."

Photostat copy of the minutes of the meeting dated 08.01.2026 of the

Committee is annexed hereto and marked as Annexure-R-412.

It is submitted that in terms of the aforesaid decisions as regards determination of "S"

fbctor on the basis of consideration of production capacity of these units, the Block

Level Blackstone Surveillance Committee of Md. Bazar Block comprising of the

jurisdictional Block Development Officer, the Block Land & Land Reforms Officer

and the Officer-in-Charge of the Police Station, was asked by a letter dated

L8.02.2026, to cause a survey into these 2ll stone crushing units and to assess their

production capacity per hour. The requisite report dated 23.02.2026 from the Block

Level authority has been obtained fiom where it appears that these crushing units

were having production capacity of less than 25 ton per hour and as such the "S"

r has been determined to be 0.5.'4
?3/ MD Ne -FR
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poncerned Block authority are collectively annexed hereto and marked as Annexure-

R-4/3

It is further respectfully submitted that in pursuance to the solemn direction dated

25.11.2024 passed by this Hon'ble Tribunal in the present matter directing the District

Magistrate, Birbhum to file further Action Taken Report against the stone crushing

units, the District Magistrate, Birbhum, through the concerned Block Land & Land

Reforms Officer, Md. Bazar Block caused issuance of closure notice dated

13.01.2025 to these 211 stone crushing units and as per the present status report dated

26.02.2026 obtained from the Block Land & Land Refbrms Ofl-rcer, Md. Bazar, the

operations in these stone crushing units have been fbund to remain stopped.

Photostat copy of the aforesaid letter dated 18.02.2026 issued to the Block
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Therefbre, it is humbly submitted that the date of 12.01.2025 which is the preceding

date of issuance of the aforesaid closure notice, has been taken into consideration till

which date the Environmental Compensation is to be determined as per the CPCB

Guidelines. Thus, as per the decision of the Committee dated 08.01.2026 and in the

light of the CPCB Guidelines, the Environmental Compensation against these 193

stone crushing units found to have operated in violation of environmental norms has

been determined as follows:

(r) For the 55 stone crushing units who did not have CtE/CtO atany point of time,

EC has been computed and imposed against them with eff-ect from 01.07 .2023

to 12.01.2025 following the methodology laid down under the CPCB

Guidelines and additionally, a onetime penalty amount of Rs. 1.5 Lakh on the

polluter pay principle basis has also been imposed for the violation taken place

prior to the period of 01 .07 .2023;

(II) For 138 stone crushing units who had their CtO which were expired and the

same were not renewed, two approaches have been made for computation of

EC.

(a) One relates to the cases where the stone crusher had its CtO, but it is

expired before 01.07 .2023 and not renewed till date, then in such case, a

onetime penalty amount of Rs. One Lakh on the polluter pay principle

basis has been imposed for violation upto 30.06.2023 and thereafter, EC

has been computed and imposed with efTect from 01.07 .2023 following the

methodology of the CPCB Guidelines;

(b) The other relates to the cases where CtO has expired after 01.07 .2023 but

it is not renewed till date, EC has been computed and imposed in such

cases with effect fiom the date on which the CtO expired to the date of

12.01.2025 following the methodology of the CBCP Guidelines.
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It is respecttully submitted that thus the Environmental Compensation against the 193

violating stone crushing units have been computed and imposed and individual Order

dated 02.03.2026 under the signature of the Additional District Magistrate and

District Land & Land Refbrms Officer, Birbhum has been issued to these 193

violating stone crushing units asking them to pay the calculated Environmental

Compensation through Demand Draft to be drawn in favour of the District Mineral

Foundation (Admin), Birbhum within two months from the date of receipt of the order

and not to resume or continue operation in the crushing units till obtainment of

requisite license/consent/permission from the competent authority. Copies of the

individual orders dated 02.03.2026 issued to these 193 crushing units, have also been

circulated to different authorities including the Superintendent of Police, Birbhum

with request to make arrangements to ensure that these violating stone crushing units

not resume/continue operations until they obtain requisite consents/permissions

the competent authority.

Photostat copies of fbur such Order dated 02.03.2026 issued to these 193 stone

units are annexed hereto as Annexure-R-4|4 as specimen.

It is humbly submitted that service of the Order dated 02.03.2023 imposing the

Environmental Compensation to these L93 stone crushing units is being caused

through the concerned Block Land & Land Reforms Officer, Md. Bazar and the same

is expected to be completed by two weeks.

It is most respectfully submitted that the deponent has taken every and immediate

further steps and/or action in compliance to the solemn direction of this Hon'ble

Tribunal, as placed hereinabove and the deponent craves leave of this Hon'ble

Tribunal to file supplementary affidavit in future, if so necessary. However, if this

Hon'ble Tribunal comes to the conclusion that there has been any delay in due

compliance of the said solemn directions, I say that the same is purely unintentional

and bona fide for which I sincerely tender my unqualified apology before this Hon'ble

Tribunal.

5D

>or wFo

*
a
(

108



14.

15.

10

The statements made in paragraphs 1 and 2 of the foregoing aflldavit are true to my

knowledge, those made in paragraphs 3 to 12 are information derived from the

available records, which are available in the office of the deponent and the rest are my

humble submission before this Hon'ble Tribunal.

That it is most respectfully prayed that this Hon'ble Tribunal may kindly be pleased to

pass necessary Order/Orders as deems fit fbr the ends ofjustice.
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Praslt

Government of West Bengal

Oftice of the District Magistrate & Collector

Birbhum

asanBlravan,Po-Suri,District.Birbhum,W.B.,73l10l
Ernail : : drn-bir@ni,c'in

Date: Og I
No

"l'he Hindu"

ttr

.M&M/ 5596 tDL&LRO(By202s

ORDER

Whereas, the Hon'ble National Green Tri brtnal, Eastern Zone Bench bY

I 1.08.2025 Passed in Original APPIication N 5412024182 ir"t the matter of Re: News item titled

Refr Sorernn order dated l 1.0g.2025 passed by the Hon'ble Ncr. Eastern zone

Bench in origi,ar Apprication No. l 54rz024rEZinthe marter of Re: Nervs item

titled ..Birbhurlr_a proposed coar rnine in west Berrgar and the rerated rrealth

lrazards'- appearing in .The Hindur" dated 12.05 .7024.

I t202s

solemn order dated

"Birbhurn-a proposed Coal mine tn West BengaI and the related health hazards" appearlng ln

dated 12.05.2024' has been pleased to cJirect the District Magistrate' Birbhurl to

coll'lpute Environntetttal ComPensatio n in tet'ms of the Guidelines issued by the Centra I Pollution

Contro I Board against 2l I nutnber of Stone Crush ing Units operating in the area of Md. Bazar

on of environtnental no rms and without any Proper docume nts;
Bloclt in violati

In vierv to complY with the afore said solemn order of the Hon'ble NGT, and to detennine

the Environnrental Compensatiott against these illegatly operated Stone Crushing Units under Md'

Bazar Block. the following Cornrnittee is hereby constittrted.
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Copy forrv

Distri

District

Magistrate Iector
Birbhum.

Merno No. M&M t 5516l"Lg /DL&LRo(B)/202s Date: db / ll t202s

arded fbr infbrrnation atrd necessary action to:

The Additional District N4agistrate a nistrict Land & Land Reforms ofl-icer. Birtrhum'

The Sub-Divisional officer, Suri Sadar, Birbltttm.

Shri. Arup Ku,rar Dey. Environmentar Engirreer &. In-Charge. wBPCB. Durrgapur
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RemarkName of OfficerSL Chairrnan
istrate. BirbhurrDistrict MI Member-Convener

mrs Officer, Birbhum

and & Land& District LAdditional D istrict Magistrate
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2

MemberarSadncer uStfioat1v S ob-u DS3 Mernberthe DePartment ofbyOne Officer to be norninated

Environtttent. Covt. o1'West Ben
4

One Officer to be noln entral Polltrtionted by the Cina

Control Board
5

Mernber

Office
Benwesthe gaah en -C& oDE tleertaenrol'l lTl t1gl1E V
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Member

Officer,Minin Suri Zone

Regional Office.
fnJ Vf ining Officer. Suri Zorre. Birbhrrm'
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Government of West Bengal

Office of the District Magistrate & Collector
Birbhum.

Email :: dm-bir@nic.in

Minutes of the Meeting dated 08.01 .2026 of the Committee constituted by the District Magistrate,

Birbhum vide order dated 06.11.2025, with the terms of reference for computation of
Environmental Compensation against illegally operated Crushing Units at under Md. Bazar

Block.

Date: 08.01 .2026,Time: 1.00 P.M.

Place: Office chamber of the District Nlagistrate, Birbhum (Hybrid Mode).

Attendance:

4 (.
The meeting rvas convened in hybrid mode and commenced with the welcome note from

6 the Chair.
aJ

e , vr t this Comrnittee has been constituted. It was presented that after conducting survey through the

' 
The attendees were briefed about the contingency and the terms of reference on which

r o

M
,\\

o
u
t
r4't-b

)\
B \zl\o I Team and in compliance to the solemn direction of the Hon'ble NGT, Eastern Zone

and drawing a reference to the solemn order dated 15.11.2016 passed in O.A. No.
5/EZ read with the order dated I I.10.2017 passed in O.A. No. 44120 LS/EZ, both passed by

a
s

111 A.s 5 v
t201

the Hon'ble NGT, EZ Bench, penalty was imposed upon the violating stone crushers based on
categorization of I & II to the extent of Rs. One Lakh Fifty Thousand and Rs. One Lakh
respectively.

The Hon'ble NGT, EZ Bench, vide order dated I 1.08.2025. was pleased to observe inter
alia that the reference to the said orders to impose penalty could not be drawn and therefore
directed the District Magistrate, Birbhum to compute Environmental Compensation in terms of
the CPCB Guidelines against the 21 1 stone crushers found to be operating in violation of
environmental norrns and without proper documents. Hence this Committee has been constituted.

Each of the attendees of the meeting deliberated on the issue and presented their
individual views. The Cornmittee unanimously resolved to decide that:

I
Shri. Dhaval Jain, IAS
District Magistrate & Collector, Birbhum

Chairman
Attendance in separate

sheet.

Shri. Shubham Agarwal, IAS
Additional District Magistrate & District Land
& Land Reforms Officer

2
Member-
Convener

Attendance in separate
sheet.

J

Shri Supratik Sinha, WBCS (Exe)
Sub-Divisional Officer, Suri Sadar Sub-
Division

Member
Attendance in separate

sheet.

4
Toufic Aslam, Sc. "C", Nominated member of
the CPCB, Kolkata R.D.

Member Through V.C.

5
Dr. Rajarshi Chakraborty, Norninated
Member of the Environment Deptt. GoWB

Member Through V.C.

6

Shri. Arup Kumar Dey
Environmental Engineer, WBPCB, Durgapur
Regional Office

Ivlernber Through V.C

7
Shri. Jyotirmoy Barman
Mining Officer, Suri Zone, Birbhurn

Mernber Through Virtual Mode
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For assessing Environmental Compensation (EC) for illegal stone crushers, the

Committee shall follow the methodology prepared by CPCB which are as follows:

(a) The environmental compensation is based on the following formula:

EC=PIxNxRxSxLF

(i) EC stands for Environmental Compensation;

(ii) PI stands for Pollution Index of Industrial Sector which is taken 50 for

stone crushers, which fall within the category of Orange Industry, as per

the WBPCB Order dated 1a.06.20161'

(iii) N stands for number of days of violation. The Committee members

deliberated on this point in great details. It is informed by the CBCP and

WBPCB representative that the modalities for stone crushers as regards

determination of "S" factor on the basis of production capacity came into

existence on July, 2023 as per the CPCB relevant Notification. It was

further presented to the Committee that there are large number of stone

crushers among these 211 crushers, which did not turn up to show their

documents despite opportunity of hearing and as such, in absence of such

documents, the exact date of commencement of their crushing units could

not be ascertained, rendering it difticult to calculate the actual number of
days of violation.

The Committee, having deliberated on this issue, came to the

decision that in such cases, the following methods of computation and

imposition of penalty/compensation are to be adopted-

(a) For the cases where the stone crusher did not have Consent to

Operate at any point of time, a onetime penalty amount of
Rs.l.S Lakh (on the polluter pay principle basis) may be

imposed for violation upto June, 2023 and thereafter, N
(number of days) is to be calculated w.e.f. I'r July, 2023 and

EC is to be computed as per CPCB Guidelines for the said

period;

(b) For the cases, where the stone crusher has its Consent to

Operate, but it is expired before l't July, 2023 and not

renewed till date, then in such case, a onetime penalty amount
of Rs. One Lakh (on the polluter pay principle basis) may be

imposed for violation upto June, 2023 and thereafter, N should

be calculated w.e.f I't July, 2023 and EC is to be computed as

per the CPCB Guidelines for the said period;

(c) For the case where stone crusher's Consent to Operate has

since been expired after I't July, 2023 but it is not renewed till
date, then, N is to be calculated w.e.f. the date after which the

Consent to Operate was expired and EC is to be computed as

per the CPCB Guidelines for the said period.

(iv) R is a factor in Rupee, which, as per the recommendation laid down under
the CBCB Guidelines, is taken as 250;

0o
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a
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L\(v) S should be based on the scale of industry categorization like
small/medium/large, which may be 0.5 for small, 1.0 for medium and 1.5

for large units. The CPCB nominated member invited attention of the
Committee to a like-wise case of Sahebgunj district of Jharkhand where
EC was computed against stone crushers and for the purpose of
determining "S" factor, production capacity of the units was considered to
the extent of 0.5 upto 25 ton/per hour, 1.0 for 25-100 ton/per hour and I.5
for 101 ton/per hour and above. This determination remains accepted by
the Hon'ble NCT, EZ Bench in the case of o.A. No.23l20171E2. The
Committee therefore decides that "S" factor is to be considered on the

basis of the production capacity of the violating stone crushers and for this
purpose, a report may be obtained from the concerned Block Level
authority.

(vi) LF stands fbr Location factor. It could be based on the population of the

city/town and the location of the industrial units. In the present case, and

in view of the total population of the Birbhum as35,02,404 as per 20ll
census, the LF is to be taken as 1.25.

The Committee further takes into consideration that at the initial stage, the number of
violating stone crushers was assessed to be 2ll, but subsequently, when these stone crushers
were given opportunity of hearing, in compliance to the solemn direction of the Hon'ble NGT, to
submit their documents and representation in their support, some of them could produce their
documents showing CtE/CtO. After such hearing and scrutiny of documents/files so far submitted
by the attendee stone crusher units, it appears that out of the total 229 stone crushers, 28 stone
crushers have their subsisting Consent to Operate, while 146 stone crushers have Consent to
Operate but the same having been expired since, but it is not renewed till date and the rest 55

stone crushers did not have Consent to Operate at any point of tirne. Therefore, the Committee
decides that EC may be imposed on the actual number of violating stone crushers viz 201 stone
crushers {( 146+SS) : 201 } on the basis of the aforesaid methodology and determination, decided
herein above.

As there was no further agenda, the meeting ended with vote of thanks to and from the37 sr
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1.

)
3.

4.

5.

6.

Chairm
District

b
Io{A} f' '

un[rrn. committee &
l4Agistrate & Collecror

..ff vBirbhum.

bilO*
No. 6q (6)(LyDL&LRo(B )t2oz6 Date: 30 ta I tzo26

forwarded for information and necessary action to:

The Additional District Magistrate and District Land & Land Refonns Officer, Birbhum
The Sub-Divisional Officer, Suri Sadar Sub-Division.
Dr. Rajarshi Chakraborty, representative of the Environment Department.
Shri. Arup Kumar Dey, Environmental Engineer, WBPCB, Durgapur Regional Office.
Shri. foufic Aslam, representative of the cpcB, Kolkata RD.
The Mining Officer, Suri Zone.

r- .

Chairm of the Comminee &
strate & Collector

Birbhu

SollTil{
pC

BC*,
$l')'
16
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:

*J" frtryr<x6ru k4/ LT3
Government of West Bengal

officeoftheAdditionalDistrictMagistrate&
District Land & Land Reforms Officer' Birbhum

P.O. & P.S.- Suri, Dist'- Birbhum'

It4 dl ro.bi ail.

Memo No: t0 I (, (L)/DL&LRo(B) t2026 Date: / 8'02' 2026

To
The Block Level Blackstone surveillance committee of Md' Bazar Block

Comprising of the following officers:

1. The Block Development Officer (Chairman)

Md. Bazar Dev' Block;

2. The Block Land & Land Reforms officer (Member-convener)

Md. Bazar Block;

The Officer-in-Charge (Member)

Md. Bazar Police Station'
3.

';",r 5
Sub:Surveyregar.dirrgproductioncapacityofstonecrushersinconnection

with determination of Environmental compensation against t['re

violating stone crushers in comprianse with the soremn direction of the

: 
Hon'ble NGT, Eastern Zone Bench passed in O'A' No' 1 5412024182'

i

4tirt of 2ll stone crushers under Md. Bazar Block jurisdiction is enclosed'

'Sou are requested to:

1 . Cause a joint survey into these 2l I stone crushers;

2. Assess the production capacity (per hour) of each of these stone crushing units;

3. scale the assessed production capacity into three categories like (a) those having

production capacity upto 25 tonlper hour (b) those with prodr,rction capacity between

25 to 100 ton /per hour.and (c) those having the production capacity above 101 toniper

hour.

:tl

i /*,q *."iT

The report MUST REPEAT MUST RBACH to this encl rvith in 25t0212026 rvithout FAIL'

Ad DiJ
q {trr'

Magistrate andal rl
District nd & Land Reforms Officer

Birbhum.

f->

Jr\

v
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; LL

yourl foithf ullY'fr*DF

Block Lsnd ond Reforms Off icer

/tid Bozsr .Birbhum

Government of West Bengal

office of thc Block Land & Land Re forms officcr, Mtl'Bazat'

Md.Bazar : : ilirbhunt

ItAemo no, h I f /BL&LRO, iAd.Bozar/?6 Doted :-231A217026

lo

The Additionsl District fifragistrate and

District Land & Lond Reforms Qf f icer,

Birbhum st Suri.

sub: survey regarding productin copocity of stone crushers in connection with

determinotion of Environment compensotion ogoinst the violoting stone crushers

in complionce with the solernn direction of the Hon,ble NGT, Eostern Tone Bench

passed in OA No-154/2A?4/EZ'

Ref : - lfiemo no,101 /(M&I!1)/DL&LRO(qllalbof ADil & DL&LRo Dote- $/a2/26'

5ir,
Apropos to the subject and memo(s) under reterence, sending herewith the survey repart

As per the surv ey report by Revenue of f icer,Revenue rnspector d Amin for your kind perusal

and toking necessorY action-

Enclo: Survey rePort( 17 Sheets)

1

*

{c!?

raD Hl6Cr
L, .l

,4j YHI(t\
t{o
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tT
ANNEXURE TO MEMO NO. 101t3)/(L) DATED 18.02.2026

SURVEy FOR AsS[ssM[ilT of PROOUCTIOI{ CAPACITY {P€R HOUR} OF 211 sTOIrl€ CRUSHE&S UNDER MD. BAIAR Bt OCK.

l,iirrrrc of (lnrihrr Itrrit Productinn ('upat'il.t' Irtr Hour
",1

\rt,

,

I )hnnnltruj Slunc ('nr:'htr

Raja Stonc Qulrrr

Mrdinu Slunc Qrutn'r

Bishrvanth Strrnu {'nrshtr

Ler-n t'/-*u, 25'l'rn- P<rA*\
,@o

,eo

fr*\l rrr.rral' lltrrslin KLtn

\l*1.1f1,11 I ltlsslrilr Klrlrn

A..igar Ali

{ Ir.rrrrlrlr ('hanrlnr

\ir rrttl;t lvlondul

trr\rluv ${nndal

lt.rl.rhrrath MonrJal

tr6'

5

o'(
't

€
i,

Nrurr of Propprietor Addrc.ss
}louza &

.I["

I)ilip l)rrl

Path;urhal. I'S-
\t"l.llazar. l)i:t..

llirbhum
\ r;rlrrnrlpttr --\i

\'tl ltullk
l':rth.rnchal. ItS-

l\lrl,[}rtz*l,l)irt.-
Itirbhunr

i\ rrr:lrrrriaprr*"1?

"t

Palhsrchi!1. l'S-
I\td-llursr. t)ist -

llirhhurn
\ r rchintlpttr"--l?

4 Ilrlud1'*r:rn lUcndll

Jnirral ,\herlin

l'}uthrrchul. PS-

I$d.Ralar. Dist .

llirhhurn
Nirchintapus-.i?

5 I)ccpa Str:nc Prr"rdur I

Putlrltrchal. PS-

!\ld.Baz;rr, lllrt.-
Birtrhunr

\ I5.'ltr ntxpuc..i ?

6 Dccpir Slcnc Pro.iucr*l
f'uthuchal. PS-

lld.tisrilr, l)ist.-
llirtrhunr

N rru.'lr irtla;rrl..l ? MDN

7 Assrocirtttrl Slon{ lrrrtcqrrrrc
Iruthrrruhal. l'S-
ll'hl.[];u*. l)isr -

llirbhunr
!(ischintupu'l?

ER
\l
trY

NO'
r6

I L'ltitntlra Sltrnr' Cru'hrr
I'atlrnruhnl. PS-

[{rl llnrar. l)ist .

Bi*hurn
\rrtlrrrrtlprri --i')

I .Sudhakrishna Stonc ('nrshcr
Pothurclr.ul. l'S-

Md.tlirzur, I)irt.-
llirblrum

Ni:'c hint*pur-i7

10 Shihdurga $t(rnc Crushur
Puthirrchal. FS-

\ltl.llcar. l)irt.-
llirbhurn

\irich intapur--11

11 lJirlaknnth Stonc ('rushcr
l';ttlrurchal. PS-

f\'ld.ll*err. Dirr -

Itirhhrrm
Nrrctriotaput-i ? #o

1? Nlahird*h Strrnc Prrrdtrct
P*h*rchll. PS-

\1d-llarllr. I)irt. -

Ilirhhunr
Nrwhintupur-3? #v\r,*ur Mitro

.,

,0*

ffa
tu
#o
,$o
So

(
.J

a

\
I

I
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rg
Nume of Crushe r Unit

IJ

't

a

\t
ra'/

go'
llb

.l
t1

l
G

Nanre of Fropprietor {ddrcss I'luuza &
JL Production (I:rpacit) per Hour

N*r' (i:rnlpal Ston* Crusher An:lrul [.lur;uc
Pathurchal, pS"

l\'kl flrrar. Dirr .

Birtrhunr
Irlirchinrapw-3? t**#oru LE .**'p'6/"'*-

l4 !Jltl Stone crushcr Saldlrr Ali
Pailrrrchrl. PS-

$d l]arar, Disr.-
llirhhunr

\i"rchinrapur-i? fi-o
15 \ohL: Shrnc Prorlur:t rlsit'[qt:al

Patjrnrchul. IrS.
lvld.tt,rzrrr, l)ist.-

llirhhrrnr
ischrntr;rul-3 ? })--o

r6 Srigohinrla Stonc prrxlucl Arun lianri (ihrrsh
llathurchul. PS-

luld.llarar. tlisr..
llirhhurn

Nisehintrpur-Ii bo
77 llarisldya Srrrne f-nrshcr Anrn Kanti Ghtrsh

l'arlurchal. PS-
!ld.[]orar. l)isr.-

Birbhum
N irch inrlpur--i 7 fra

18 Srr unronrrycr: $torr* ('rusher Tnpan Konri ( ihush
Purhnrchal. PS.
!l*l.llrzar.l)irr.-

llirbhunr
Nirehinrapur--] ? fro

19 Jug;rl Nrsh,rri Slonc lrrodur,l Swapan K;rnti Chosh
P;rthlrthal, IrS-

Md"Bu.r, l)ist.-
Birtrhum

N rrchinlapur-,l7

20 Iilrugy;rhor r .5lont prr-rtluet Srvupun Xanri (ilrosh
Patharchnl, tlS-

l\ld. Ilnrar. tlist.-
Birbhunr

Nischintupur.J?

27 I.hsa131r.r,'',h Stone produr_.t Sn'iqrrn K$nti Ghoslr
['rthurchul, pS-

Ir{d }tazar, I}iit..
llrrbhurn

Nix:lrin

22 .\ unt.ri Sh'rrrc gru-a;,l.t Srlilplrt Knntr (ihrrsh
l'a$nruhrrl. IIS-

bltt.tlazrrr, llirl.-
llirhhum

nlltlrur.3?

23 Abtlul Hanritl Stonc Crushrrr Abdul llulu
P.r;harcha[, ItS-

Itl.Uazrr, l)ist.-
llirlrhurn

Nirishinupur-)? fra
24 D.(.i.lvl. Sronc Crushcr IJi:;hnuchtxrn Ihr

Irrttharchal. PS-
l'ld.ltuzar. l)irr--

llirhhum
Nisrhintnpur-1? R-e,

25 R;rmruran Slrne protluct Juganntrh Pll
Putharchul, PS-

\hl.Huzar. Disr..
Birhhunr

-\1,'1:hln1ilpw-17 fr-e

So J

fr-n I
c

t.c r ;l .ll

\

7t

,
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r1
Name of Crusher Unit

26

N*nre of Propprittor Atltlrtss .\Iouza &
.f [, Produrtion Caparill, pr:r llour

Kulinratn & Kalrrnut Stonc ('rlrhcr Blundcr, l!{tlrrdr!
Puthrrchnl. PS-

lHd"$u,rar, Disr,-
llirhhum

Nirchintapur-.11 -bo

77 Kalirrxrhr Stonc ('nrslrcr Kulistdhlrr lr{ondal
l'atlurchal. PS.

It'hl,lIaru. Di:'t.-
Ilirbhunr

\ irclriruapur-31 b'.t

28 Pu.ju $lurc Intlustry, \iyrti lvlodn:rl
Fatharcherl, PS-

lUd.Bszrr, lli*t -

Birbhurn

hirsr'trirrtapur-l ?

Dt
29 Kanral Sron!: ( rrsltrr \,ld lnuarr

Pstfuuchal, l,S-

\ltl.Bazar. l)irt.-
Birhhunr

\r\r'ltrntuFur-.i l $t:
30 Jiruch Storrc (-'nrshcr knrtick ('hirndru (ilrai

Pathsruhal. I'S.
,\ld.Ilrrzur, l)ist,-

Birbhurn
irchintapu-3? $o

31 'l'nj $torr* Prulurt Apr:tltlonu.i*
Puharchnl. PS-

.\ld"Barsr. Disr..
Ilirhhrrnr

ltlisuhinrapur-i? So
32 Mithu Stonr: [)rodur: Nasir l{ossnin

Pnthrrchll, PS-

Ild.Balar, Dirt.
Ifirbhrrnr

{lx'hintapur--} ? Dr $
I

33 ['l.S Stonu Protlu*r An:it flnrsairr
Pathuruhul. PS-

l\ltl-ll.u;r*r. l)ist, -

Birbhum
\iri:htntnptu-i l b-o

c

":.r

34 Prts{rcss t}rJyrg (iosg1n1 Nlrrnr,ltrl

l',sthalulral. PS-

iUd,ttnzar. l)isr -

!Iirhhunr
N tsu bilrtapru--17 Dr

35 Rirglrunatlr Srrinc Cru.rher Stthrt(l lMonrlnl
P*h*rclml, PS-

lWd.$arar, l)rrt..
tlirbhunr

N rschirrl.rpur--l? Do

36 Crecn li;rrth Stnne (lru.rhrr Srntrrnu ('hatIcrjuc
P*btrchnl.l,S-

lvld.ljnzur. Drrt.-
Firtrhunr

Ni:chirrurpur.i 7 D,O

37 Stunc [ni*rprisc 0ururlas Surku
l':ttharchtl. IlS.

Ntrl.Brreur. Drrr. -

llirbtrurn
r.\rschrntnpur.S? D,p

38 Chosh Str:nc Cru.rhcr Jttl,rlcv Chosh
Puthanhrl. PS-

lvfd.Ilnzrr. Diq "

llirtrhum
N i.;r: ltutt.rprir -.1 ? .b.

i

I

I
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L0
n'rmr: of Cruslrtr Unit

39

i\ilnre of Proltprietor .,\ddress
llouza &

.lL Produttiorr ('upuritl' p*r Hour

Sunt*nu Ruy'

['ltharclml. P$-

Ittd-liarar. l)ist..
Birbhunr

Ghosh Sttnc Product Nischintrprrr-.}? Eo

40 ),lru' Suruvi St*nc Crushcr Nl os irudritlirt \.1on,]*l
Flrthrrrhal, P$-

${d.Biuur. f)irt"-
Birbhunr

\irclrilr*pur--1? S<:

41 Ru I i:rncc Stonr:Prr:ducl ( Unit-l I ) Tlhirl.{lunr
l)lihrrr:hsl. I,S.

!r{tl.Buzar. Dist--
$irbhunr

\ i:,clrintupur-3 7 Do

42 \lir Abhus Ali
Puthurr:hul, PS-

f,'ld llnrar. l)irr.-
tlirfihum

l)atu lhha Slrr:t Clrushcr
\ irchintaptrr--17 b-D

43 Rani Sturrc ( nrshsr \1tl Srtifirllrrh
Piuhrrchul. PS-

i\'hl-I!ur:rr. Dist.-
tlirthunt

\ i-rchintuptt"--l? $.
44 f'tosinr dr.lin g \lunrialAb$dd Stonc C rusht'r

Farharr.hel" lr$-
Lkl.Bazsr. l)itt,-

llirhhurn
\irchintupu.r-3?

qt
b" )t

45 It. ll.N Sronr,' ('rtlshcr Narayxn illont^lal
I lannsingn, FS-
!\ftJ Illrur. l)i*t--

Bi$hunr
Ilarrnrrngir--iS

rfi ro,,: 

*
D0

46 Nctaji Stonc Crushqr Srnnul [{aquc
I lrrinsing;1. PS.

itld Hn:ur. l)rsl"-
llirbhum

l.lunnsilrsr-3ll BIrSt t

L
..1

16
o.

a,{

47 ( i i tanjlli F.nrcrprisc Dchcrjyoti ( ihosh
I Iirrinsingu. t'S-
frld.R*nrr. I)i*t.-

llirhhum
l lurinsiugn"JS A-r

48 ll,Dus & ('o lllrrrktgipttlir l)ur
I Iurinsingir" t'S-
N'ld.lluzur. l)rsl.-

Ilirbhunt
I lurin*ingr-3* D*r

49 .,\nanda Sl0nr ('r'rrshsr Jtyunta Nath (lroutlhury'
Hirinsinga. FS-

tu|d.lluzar. Dist."
tlirbhum

l{arinsrng*"}lt s*

50 Stunu lnrJiu Suniti Kurturr l);rl

l'{urinsrngl, []S-

hkl-Bazur. Drst.-

Llrrblturtt

H:tnnstngl--1X Dr

51 Rnnu Stone (rushcr v\lxlul fv{otin
llnriu"rinpa. PS-

lrld.lJazar,l)rst,-
Ilrrbhum

I {nrinsinga'3 }l D-,n

f\
t
J
I.!

t

\
,l

t

ob

,N,r-;

t
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Nunle of ('rusher flnit

:i2

Nsme ol'Ilropprirtcr Addre"rs
I'touea &

JI, Protlur:tion C. ;rpucit1, prr FInur

.Srrgurila Str.rne (lrushcr S*garik;l ('hrurdr:r
I Iannsingr. PS,
\ft1.I'lnzerr, tlisr.-

Ilirhhurn

llarrnsinga-38 -Dr

53 Ilock licld I'l & t\,{ l,r,r [.td ll*l-vnn llosc
('hunrlpur. FS-

\Ll.Bazar, Dist..
Birblturn

I larilr.l;ing*.-1.t -tro
54 \crv Raja lin*rprisc \lonicr Rihr

I lirrn-rirrg4 lrli-
\ld.lluzirr, Disr,-

Eirhhunr
I larinsinga-"lf* Da

55 l-.(i, Iinkrprisc Sk .\irluuddin
I luin"ringl. PS-

ItJ. tlazar. llist..
llrrbhunr

llarrnsing.r-J6 Da

56 I )rr';rrbasini st+nc lrrrtluct S;rilr.:n \.toncl,:rI
llannringa PS-

Lld.Birznr, Dixt.-
llirbhum

I larin:iicgir.Jr

57 Sutht Stunc {-'nrsh.:r Vlofirur R*hurrrlrr
I larirsingr. ltS-
.\ld llaz.rr. Disr..

Itirhhum
llarinsrrrga..iS

58 llcgurn Ston$ C'rushcr VrrIi7111 Rdriunirri
lknnringl. IrS-
lufd-8:rzrr, Disl,-

llirhhum
Hirinsin6r.Sl{

59 Bcngal Stune (.'nrsher Z$ir Abbtrs
I lurrrrsingu, ItS.
Ild.lla.r,lr. Di:r.-

llirhhunr
,l larinrrnga-) li

60 ,\lrrbir Stunc ('rusher S;u:rlut Ali
llarinsingn. f'S*
|vtd llazLr. llirit.-

llirbhunr
I larinrin6^r,3lt

b_t Tun:tani ( lrncenr Iirninrr':h (ihorh
I larinringn. PS-

Ilrl.ll.rzlr. Dirit -

llirhhum
I larinrrngl-38 Do

62 K i[:rtullith Srnnc product .\'lofieur Rilh anrrr rr

l{*rinringrr. PS-

!vld.llazirr, l)isl.-
llirbhurn

l"hrtnsrng;r-) !t b"
63 Ncx',\{;rhadcr Stone lrrcrtluctlt l'rrthu .\.lilra

Hurinsingu. PS-

ILl.Euz-ar. Disr.-
llirbhum

irthitrrupur.S S.
54 K.{i.i{ !$tone (tnrshcr ld -\'ldrlmrnnd

llarinrinpr, [rS-
trld.lJor;ar. l)isr .

Birhhtrrn
llarinsrng;r-i !t D.

o \ ''".

I

aq

.{"

o

)

1'rt/

o'

.l
D* \l

$a
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Ll-
Namt of ( rushcr [.lnit

lrlr

Nlme of Propprietor Address
j\,Iouzn &

JI, Production (lapucitv per Hnur

B*mu Kali Strrrre ('nrslrcr \-inn;rl Pirl
['lirrinringo. []S-
trld.Brrar, llisr.-

llirbhunr
I larinsrngn-31. D.o

66 P*p u l:rr S tr.rrrc t nd usl n* -\unu;ui Alurn
I'ahhurlh. PS-

Mrl-lluz-lr, Drtr -

llirhhunr
Itiisrhirttupur-l? br

67 Jatudhari Stone ('nrshcr Haraclhan lr,lrrlrrlul

'I rtlahirnrlh. f,S-

Lld.tilrrrr. Dist.-
Bilhhunr

\ischiotapur.-17 Dd

68 lVallesrtar Sl,rnu ('n,rh.t Suhrrrnlr \,lundll
I iduhandh, I,S-
Ild.[!azrr. t)iu -

Birbhum
N rscltirrllpur-3 ? D-,n

69 !\{s-r'rrrakrh i Sttrrc ('rtr:hr:r Ilinap*niM*ndal
I ahbirndh. IrS-

lu{d"flnrar. Disr.
Birbhum

\ischintapul.)? cTr
7A Saradu Storrt: lndurtn' I Rarnpra*rl I'andcy & otlrcrs

I'drbnndh, l"S-

Md"Bozar. Dist.-
$idrhur::r

Nrrchintopur--l ?

71 Sirttdu Stonc Indu.srrr l R;rnrprir.tatl Pandcy & others

'I ulahundlr. flS-
,\ftl.flr:.ar. Disr-.

llirhhum
Ntschintapur,ST 5"

72 0ritrnt Slonr.. Protlucl Nurul Algtlr
Ttlghunrjh.IS-
$ftI.lluear. Dirr -

lJirhhum

\ise hintrpur-3 7
$"o

73 Ittirit Strtrrc Crurhcr Rc,iuul Alum
Tslahundh, PS"

hld.tla;,1r, Ilirt."
flithhum

N rxhintupur-,}7

74 Orh<lnu Stonc I'rorlrrt:t Susunta I{ondal

'l-olrrbamlh. I'S-
Md,llazrl'. Disr..

Birhhunr
\rr,e lrintuptr.-1? Dr

75 l'irtit Slt:rnr: Proiluct Azijul Islunr
T*l;llrnudh. 1,5.

i\'ld-ll;uu. Drtr.-
Bubhurn

\rst:ltintitptn-J ? n0

76 Kitlu Stonc lrrurlur,:l ilolanr lUuslofir

'l'rlabrndh. PS-

!uld.llnznr. L)irr".
ltirbhunr

Nischint;rprr.37 Sd

77 ill ursh itJ S tonc Inrcq:rise llorxrin \\'irsirn,{nf
Talrhnndh. PS.

5'ltl.Iluzur. l)rst" -

tlutrhrltr
\rschrntapur--1? 5o

bo

D'o

rc

tl

Sa

121



7b
Productiun CnPrrtitv Per Hottrillouza &

JLAddrer-sNtnte of ProPPrictor

D*ru:hintaPur-3?
Trlabcntlh. PJi'-

Md,Borar, Dirt'
Birhhum

\{okurtrn I lusxtirr

DoNishinraprrr-.17

'l irl*h;rn*lh. l'S*
iV{rl.Buzrr, I)ist'

Birhhunr
\'1 usurtrl' I'l rls sl i nNlurrhicl Stulte Cnrrlter

b{,Ni:uhintuPtir-37
T*lnhlnelh. PS'

Md.llrrvrr. Dist'
llirbhum

Sujir Murrrlll & Sk Snhnrrihl{jS Bluck Sttnc ('rush,;r80

bc\i:chinl;rPur'-l ?

'l'alabandh. PS-

ir{ 11,l}r:zar. l)ist ",

Itirbhunr
Bnrik Salui81 Sainr Ston* Crurltqr

beNischinupu.3?
"l'alebandh. F5'
!\ltlllu,rar. I)ist"-

Birbhum
I)ilip KhunrkaDcrv;rrtgilnj Stune CamP*n1'82

b"NischintuPur'-17

'l'atsbandh, PS'

hld-lluor, Dist.

$lirtrhunt
l)ilip Klrernku83 Anntpuntl Stonc InrlustrY

brCIN ixlrintlrpur-3?I'ul*hrnrllt. PS-

$tl-Bsrrrrr. llisl.-
[f irlrhunr

Arttsur RittrirttutnCiupt"o Sttne (lru-rhcr84

R,. g..,DeNischintapur.3?Tatrrhlnilh. PS-

!ltl,tlaz;rr, l)ist.'Rcjuul KnnntProgrrti Stonc Clru.thcr85

<rl
x
{Y

r
9
f
tr

b-"\ i rchintrpru -.1 ?
'l'rlubundh. P$-

Ild.Brzar, l)ist.-
llirbhurn

ilti*slin,\1i\crr lnrlrir litonc Cnrsh*r85

Dt
Nischitttpur--i?

Tdahinrdh. P$'
lvld.Bur-ar, I)irt"-

Illrbhum
Suhratu RoyRay- & L'o87

bo
isr,:hintnFur-J ?

Tllabundll P5i-

\ild.ll*rnr. l)itt.'
llirthrurt

Abr.lrrl l'lulrr
88 lJulu Sltrnc Cntshcr

D{
Nrschirtt:tpur-i?

'l'alshcntlh. PS-

Md-lluu, Dtst--

Ilirbhtm
Sh KhajancrorItirbulnl Slonu Crush$r89

Dr,
liiv"hintlPur--i 7

Tulubrrndh, P$'
hld"lls*r, Dist.-

tlirbhunr
Raihan90 lvhsud Stonc Cntshcr

of Crushtr [init

h{urshid Stlur: Prtxluct

!r)

MD' nt
H'
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L\I.:

llorrix &
JI.

rf " Nirchirrlll. r-"1?

1
--.-.i{*.

Prrrducliori { ir

&';'
D-t

I

b*

pnrit_r,[r*r ]Iour

.r*[ st

$h

Nlme of Crtrsht': lrnit N*tnr. of pr-upprirtor tddrt u;

j ,lill:randfr pS-

...i.

i ,rllr handlr. FS.
\,,!, lJ;rz;rr. f)i-t _

I P$

#

d
I
I

I

}"

D.

b"
D.

D"

D*

lr i ii lJ tr.u . l) i.,r. .

lJ irlrlri:::t

, Ifs-
"\" I

*p

t
Ltt

-

s\
1

ST,

No.

91 Gnni L"rttr;ry651. Arlrr! i:iu

92 llirrki Stunq Cinr.rh".r
ltl irthinrlJ-., ,r-"1 ?

93 Ir.lnu L*xmi Slorrr: frrr juet
\rschinta1,,1_ 

3 l

94 Sunrj Strrnr; Prgrli,g1
ischirrt.rlrq-J I

K;riul St*nc Ilrtql,,..1 lllnrinrl Ililt;ue

Jasn 'r litrn

liahul::i fuilu

'' lnrirrrl llirr;rre

{a-\_ 
.

)$i*chi*rupry._t 7

96 l.ucky Slo11* Ilrgdr, !:t *tnirul i-laquc
\irchin:;l.rr_"1?

97 (J.S.n.} Jlrnirul Slonc proelucr

I} irt:lrur,1

ll.illlt;rur,rl )trt -

,l..,, itlr, l,S-r.i,1.;;rrr.-
I)[r. . Birli:,rrnr , iftt3--l:I

98 Y iU Slnn* ('rush.

q

,,
b" J,

\

MD .''

N( <\/
Nlo.

'R
\l

;'\
lr.klg1r"r.

Itiix*rintufrU--I i

99
.\lrtllrrr;rr i:i

8i
l.lisrhilrnrp*J ?

100 tr,lu:n Stlnc ('rtr"rhcr

$.R. St*nr: Clnlrihcr

.\n,"lul l i rnnirn

tilt:rn.{hdui

I
{htiul ''

.PS.

It irtrhum

lrldBurar. I)isr.- ltlrsuhirlrapr_3 ?

lo1 Chosh Strinr produur lr
t\ttbarish Chosi

l,$-
\lrJ[l;rzar. Di.r.-

Ilirbhum

1,O2 Pratirna stting (lt"u5hsy Pblirna ll;rnsrlir
I &hlndlr. IrS-

IftJltnr.rr. Disr -

lltrhlrurn t?

103 [)ru Ii mx :t(]t)!: t"'m$her-J I'ntintn I llrnsd;r

'l'fuhnndh. rs-
!\'hlBu"r,gr. I)irr-_

Hubhun Ua

95

*

i)isr. -

J

.ilrrrinl, Il<Irc

"\-

123



Production CaPrrcit! Per llourlrtouea &
JL.{.ddre ssNrntc of PrnPPrictor

I)"Nischintupur-17

-l.rlirhundh, P$.

11,1.9o7a1.I)ist.-

Birbhttm
Angnr sk

.DCINi:ichinr:rpur-3?

'l'tlablntlh. PS-

I'ld.ll*rur. Dist.'
Birhhurn

Sk "\luniunJdirtNischtntapur iitrltlts Cntrltsr

Dc'S.lirchintrflur- J7

'l alshundh. PS-

L{d.l}urar. Drst,-

llirhhum
( irrur Kt)nrltRnj Stonc Cru"'ihur

bentupur-3?

-l'llirhirnrlh. I'S'
hld Ntlrur. [)itt -

llrrbhunt
I'luth Ali107 Nr;rv ltnuhnrni Steinr: (trshcr

\r*ttirrtlpur-.1?
l.rlubsrrdh. PS-

Ild-llsrr, l)ist..
llrrbhurn

Prnkascrtdu Ssrk$rSaptu"*ikha Slortc (' rushr:r108

N t:".:hintaPur.S

'Ial*bandh,lS'

\ld,lll.rar, Dist -

llirhhum
Azllrr lrolunsi10s Suriuvi litrt,r* llrodtr(l

N isuhintapur-.}?
Trrluhrrndh. l'}S-

!{tl.l]nrar. Dirt.'
Itirhhurtt

Puprr KhanSlnr Iinltmlrsc110

!,lisc hrnt itJrru '.1 ?

"I*l*hrndh, PS"

llld.li*:,ar. t)t:t '
Birlrhum

KsnmlKhrrn111 Suni lint*rprirc Lirrrt" I

\ r.chintlrpur-.1 l
T:rlab$rrdh. PS-

i$rJ.llnr:lr. Dirt.'
Ilirhhunr

K*nurl KltunSlrn i lintcryrrisr' U nit-,1112

J).,\ r:rlrintapu -.{?
'Iahhunrlh, PS-

IltJ.llulr, llist.-
tlirhhum

Kanurl KhlnSnnr lrrrteTnsr: Urrit-i113

D.-,),ii:tthintrlur-3?
fiiluhnrxlh. t'S"

!ld,ttllr*r. Dist.-
llrrbhunt

Kirnt.ll KhlnIl. A. Sturtc ('nrshr":r114

.D0i:'{iltnttPur- J l
'l'ainburrJlr. l'S-

\trl.ll*zirr. l)ist '
lltrhhurn

I'upl Khantl. .,\. Stonc Crushr:r unit l115

Do?
T:rkrhrntlh, PS-

Ivlrl.lllllur. Dr\t.-
llirbhunr

Knnurl KltunKirrnll Surtte Crusher116

2{

,o
.;{

,. ir
\o.
1,,

(}'

)

<b

}

(

Nrme of Crusher Unit

Digulgr:rnr $lqrnc C rtishrr

u
,/ VD,

\('D"
L)

J)"

I {t5

106

124



2-b

Production CaPacitv Ptr Hourl\Iortz-a &
.ll.AddrcssNsnrt of ProPPrietor

b,a
NirchiuirPrrr'.1T

Tnllh*ndh, PS-

Md.llsrlr. Ditt"'
llirbhunt

KirmrlKltatr$warns l( lnraI Ston* lndurtrv

DoXirultintapur-.1?
Kendrrpuhari. PS-

N{d.l}uzar. l)ist.'
Birtrhunt

Rnhin htonrJttl

SaNischintaprrr'. ?
Krrdrirpnhari. Pli'
lultl,llnriu. Dist'-

llirtrhunt
\irnrEtl {iangulnlSri Ptrushnath lndustlvI

-}o.Yischinupur"lT
K"'ndrupultnri, FS'

h'hl.tlrrzar, l)ist.'
lltrbhurrt

.l irynnlt Nttlr ('horrdhrrry'
Juy tula grngil Stonc ('rushur120

ba
Nischintapr:r-1?

KerrSmpnhuri. P$-

Md.llomr. l)irt.-
llirbhunt

Strlit SirrkarAdiry $tortt Cruslrer121

S"
N i.rc hiniril:rit.l ?

Kcndr.rPoh:rri, IrS'

Md.Razar. Dist.'
llirhhum

Ilinud Prll122 Jcr:t Ston,: C'ruxher

s€)Nilchintupr,i--i lKcrrdrupahuri. PS-

Mrl.Bcrar. Disr--

Biftlrm
KalylrniC.ruiMiu gungn $tnne Cru$htr1?3

tu
-vire hitritrPrtt '1i

Kudruputmri" Pl{'

I'ldtlsrllr. llirt.'
llirbhum

Rirnrnt*han (iirrai
Jrry Nlu gitnga Str:ne Crusher124

S*)
NisuhrntlPur--11

Kcndnrprhun, F$'

illcl.Buzal. l)ist"-

llrrhhutt
Ashutlsv Gar:riNilkants Stonc Crushcr125

D"Nise hrnnPtrr-.)T
Kundrtpnhuri. FS'

lUil"llurtr, Di{t.-
llirbhum

Sukdcr' (.iarui
126 $rigiuru Sttuu Crushcr

s.*,)iischintuprrr..i ?licndr.rpuhri' FS'

Md.tluar. I)ist.'
Birbhum

Pachanri Stonc [nlurJ:nsc127

S*
f,Isuhtntltpur" 3 T

Kcndrrprrh;ui. Fli-

Md,fluzor. Dist.-
Birbhum

.'\zharurltlrnNurir Stunc Cruxhtr128

D"
)i irchtnt;rPrrr--i?

Knrdruptlr*ri, PS'

Mtl.Ilurar. Di:t.'
Itirtrhun

.{z}ramrklinRuja Stonc Crushtr129

of C.rushtr Urtit

Sk ll:rsinr

rl8

125



Productirtn Ctpacitl' pr"r Ilour1'lrruza &
JI,AddrcssNxnre of ProPPrictnr

D<,\rulrrntuPrrr'i?
Kurdrup*hari. PS'

llld llurirr" Ditt.-
Rirbhum

Kunrrul (.Sult:rjanral )

Dd
i\ r.thiutu;:ru-3 ?

Kr,rrdrap.rhsri, liS'
h{d.Btar, Dirt.-

tlirhhunt
Rr:giru BcgtrtttZcr:ith Slrxtc C'nlsitcr

b*\iisctriutirpur-l?
Kenr.lrrplhari. l'S-
l{tl.lllrrrr. l)rst.'

Ilirbhtrm
lJttanr ( iarliCirriu Stonr ('ntshcr

}(,Nruhirrtitgttrr-3?
Kcnrlnrpnhari, PS'

[{d.lllrrur. Dr*t '

llirhhunt
Iihrurrt l{r,'isainLiz* lintirqrrirle133

.r{Es".DtDc* snyurri-3(r
(iabirrhut}un. PS-

[.td.Buear, t]ist.-
Birbh*nr

lvlontnrdd ilr \'lt'rttlll
134 !v{.S. Sttxru ('rushcr'

b"l)r:rr'*ngani-360ohalt)$than. PS-

Nld.llir:rar. l)irt.'
Ilirtrlrunt

Nc3r:cr nudtl in !t'l tndrt I
lr{unth,r I Sttt nc ('rtt$hcr135

C,T RAN o.Nbt
[ ]urr lnu:rrri-i{,

( hhrrbilth$n" llS-

Md.tlarar. I)irt '
Brrhlrurn

Akhrarjahan trihi
136 S"S.f . Strrnt Crushcr

I )urturrg;rllj- i6
(ial,arbothi!$. PS-

Md.Burar. Dirt -

1]irbtrum
lvlunik Sk

r37 r\hutt Sl*nr: Cnrsltcr I

boDl:wlnglnj'3(r(ilhurhuthan. PS'

\'ld.l3ur.rr. Di:t'
Birtrhunt

\{lnik Sk
138 i\lrnt Stottc ('rushcr l

D'o
l)t'rt'artglrrj-"16

(i:rhethothun. ['S-

tvl rl.llarill. I )irt.'
llirlrlrunr

\!anik Sk
139 futirriirrrr :lort* C' rusltr-'r'

br
Dcrvsnguttj.S(r

(i:rharbrtth*rr. PS'

i\'td.ll:rrar. I)irt -

tlrrbhutn
Arup Ghosh

N{;ra t.hirndi Stnnc CrtrshcrL{0

bo
Dr:*'nnp,lrnj-36

Gthrrrhadurn. PS-

lvtd,B&z.tr. l)trt -

Birhlrurn
Anrp (ihosh

141 )i*r' lvlirit Clhtnrli Stonc {-ru'rhqr

D"
[)c* iugittri'.1(r

(iahurh*thun. PS'

lrld,tiazur. f)tst '
Birbhum

Alanrnr SkRrri Stnnc Crushr:rt42

7?

a,

2

i
€
)

Nsme of C"rushcr Unit

fvlonrlal Slonc ('ru-rhcr

t.(

I)o

. rl

r32

126



28
Production CtPatitl' Per l{our&{ouzt &

JI-.{ddressNanrc of ProPPrictor

boDL'$uilSirnj-3lt
(uhgrh*drnn, PS-

l.tl.Rc.rirr. I)ist.'
Rirhhunt

Abtrl lJa*sur

S"Drutngatj-36
Cabirrbathrrr. P5-

L'ld.Il:rrrrr. Dist--

Birlrhum
I I irsibrrr Rilltatlrln

b.l)r.'rtangitn3'.1{r

llrrtrhunt

(i:rharh$thirn, PS-

\,ld.Bvlr. Ditt "t)ilip Nandi
Ncw Rock Ficld Strxlc Ciruslrcr

Da
Dc*ttrglttl.Ifi

Osbarhuthnn. Pll-

!td,llur:g', I)isr.-
l.lirbhurr

\'lttlritrltlin
[i. vtrgrmn St*trc Cnl:ilrc r146

$!t $bo
Dtrriutg,lrri-.16

(iabuturhan, PS'

hld-llsmr, Dirt.-
Itirbhum

7-nlrrrra Ribt
Sonthrirl Stonc ('ruslrr'r

147

MD N tr'b*
lltt'tng,lttj' .1 ti

Crhrbathan. FS-

hld"Hnrar. Dist.'
[]irthunt

Rursurltlirl Sh
lvl.M.R Stttn,: Cntshr-r148

l)*r ttngurti-3{'
Gubsrtlettutn, PS-

lr'ltl-ll*zlr. Di:t'-
Ilirbhum

:\shldulla Sk
Ncw Monxt llhagnc Stonc (-lrushcr

149

'NlRY
o.

LiI Lb"
Dcwunglnj'3{l

$nh*rh*thun. ['S-

i\'ld.Bnrnr" I)irt.'
Birbhum

Yunnin SkRlju Stone Crurher150

Dfl
Dc'uunnguni-1('

Oahwbgrhun. PS-

fvltl, llsz$r. I )ist.-

tlirbhurn
l\ttrtj Kttttulr []urm*

Blrntta Slrrrrc ('rushcr
151

D-o
I)rs'orlglrri'.i6

(irhartrsthnn, PS.

Ikl.Ilarar, Dist.-

Ilrrhhtrnt
Anlrkali Rt:ullt

Asanstrl Stunc Crushcr152

bo
!.ir rrlhintupur.-1?

lal*b*rrdlr. PS-

lldl}y.ur'. Diql-'
Ilrrbhum

K;rtnnl Kh*n
Ill;lch Diamontl Stonc Cnlshcr153

Do
l)cnanlnn1-i6

lJirhhunt

(iubartratlran. PS'

Iltl.llar.rr. Dist.-('h irnch irl S ingha Ro;"
Oricnlal Sttlnc Product154

b*
)i ixhirrtaPur'3?Jir5ulitut. Fli-ll'{d. $nl;rrtr.

Dtxt.-Birtrhtrm\.h.rlnrl liabuA.K. t'intrlrPrisc155

Nlnrc of Cruther Unit

AsralltSlun* (nrstrtr

N r.f-i abo

r.l i\shirb;rtl Stune Crurhtr

145

127



Protluction CrPar:itY Ptr [Iourllour-rr &
Jl-.,\ddr*ssNslne nf PrnPPrictor

br
I,{irithintilpu'3?Jlgarpu r, IIS-*'Id.Burlr

I)irr,-BirbhtrnChlran Ojh;t

-Ea
rrr- J ?l*gatpur. P$- lvld. Bsrat 

"

Dist.-llittrhuntKuusikIuturr: (irtrup

bo
N isthintaPur'.1?Jagrtpur. P$'h{d. tlurar'

I)ist.-Eirbhunr('haran ()jlNr
R&RSlrtne(irusher

NisthintnFur'] llngutpur. PS'Md lluzsr'
Dirt.-llitbfulmC'haran Ojha

tlantlhan Slone Crusher159

Dci
NischintaPur-3?J u gutpur- PS' tr'ltl' tlnzar'

Disl.-llirbhuml)iku 0jha
150 Fhuolpahnri Stonc

C ,:ib.
1t
t,

Ni*chinuPur'"-1?JB!l.srlur. l'ti-hld' ll&r,{r.

lli*t"-llitbhuntl)ib;rkar l\'l*h*ra
Jag*tPur Stottc Cntshcrr6i

bc *utlit*
.G

K;tplstlirnS,l-13
K:rpasdenpir, PS-

Vhl.lisrar. l)ist-'
$irbhurn

,\sinr Kuntnr lvlondnl
tr4iS Jagar tiundhu Stone Cru'cher15?

Knpu-.idlnirr-31Krpurlnngl. PS-

|r{r}"[}ll:lllr. l)irl.-
tlirhhum

Suh* N{irrr.S
$'t,S Rasmita Slonc l'rudur':t163

br,
Xnpasrluga-!?

K*pnsrlarlga' FS'

lvltlllv;rr. llist.'
Birbhum

{ni:ntutleb RrtY-
154 lVt,jS Chnntili Chandi Stonc ('rushcr

D{,
Klpl-rdung;r'3!

li*pu:rllngn, PS-

lrld"B*rsr. l)ttt. -

llirbhunt
Sutlipnl Mtrn,.litl

M,nS Sunrisc Stonc Urushr:r165

:bo
Plctrnmi{i

It.dlumpur. PS-

hld.Buz-ar. Dirt.'
Birhhurtt

AhrjulKal'r Mrlhh
lvlrs Ivloon Light Sronc ('t ushe r156

D,O
l'*.hront-Ui

Bullrrrnpur. P$-

'Vd.t*svlr, 
llrrt.'

Sirbhum
.\hdul tlnki N{rrnrlal

t'1.,'S Archuna Stone Protluct167
J).Plchunu-[t ]Ballunrpur, PS'

Md.CI*rrlr. Dist.-

tlirhhum
llira Sr:kh

M;S Saminu l:nte rPrtcs168

L1

t(

f,

I
,*
.")

,{
t
nl

b'

of Crusher Unit

Bhni BhaiStone Crushtr

158

'rl

rr i- f
Dr:

A
5

^z-"-\-

bc -,..rl PT
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g0

Nnntc of Crusher ijnit

tutrS Saha Ston* Crushcr

tl

Froduction CaPitcitl' Ptr llourMouau &
J1"

.\rldrcssNamt'of ProPPrietor

D.o
Prchomr-SJ

Bllllnrpur. PS'

-Urt,Hirzar. Di(t'-
Birhlrttnt

Drppendu Slthu

D,OPur;lnnr:-tl.\llall;urpur. I'S-

Ild.Barur, Ilill.'
[$irbhunt

iVrjihur srklt

-b"F*clunri{iJ
l';xtr,,hlnri" Pli'

\lrJ lllrar" l)ist.-
Birhhum

('hlnchnl Sckh
\'tiS B;rllcrnPur Slontt Proiluql

DCIl,lr:hlttri{).1
l'unchirrni, FS'

lr'td-llorrr. Dist.-

ttirbhunt
Kuntr \lollrr

h,l,S Str;'cl Strr[u t'roduct185

-bat!nclrlntt'{} jPrtrchurni. ItS-

h{d.tjuzlr. l)ist'
Ilirbhurn

Surcs llhkat
l\.1,.S llltilkat llhai Sturre Cru"ihur186

bal'*chnrni43Purrchauri.IS'
!ld.llnr$r.l}rt -

llirhltunt
Rirhirn \tollu

M,"S'l'ilj l\t:rhnl Strrns Cru*h*r187

b-
Ilirchantt-03

f'unchilmt, l'$
\ltl.llllrar.l)i*1.'

Rirhhunt
Firr{ i\{ollit

lvl'S \,:s Aslta Stone Prudrrr:t188

ba
Pilchumi-U.1

Hltlarnpunlurr6,a, PS-

\k!.tlarar. l)irt.-
llirbhum

Soullr \'lolla\{iS Ncrr ftlulttrh Ston$ (rushsr
189

Ir{,
l'uulrgntl-{l}

Pancharni, PS-

lvltl. ll:rrrrr. l) i it. -

tlirhhum
Asil llus

lvl.S \{lur Klh'ilnr:srvuri $tunr: (lnrshst
190

b<}
Purhantt.0S

f.r*chlnti. P5-

Md"llarar. llist.'
Llirbhrrm

\ur r\rttin Ilrrtprc' lr.1rltlik
191 \{'S ll:rqrrc $tonc Prcrducl

b<>
['uclu:ttt-tl j

Itanchltnt. PS'

lrld-tlazur. Dirt.-
ll irbhtutt

\tl (irlnrn Jrkazia M:rllik
[r{,,S slrttri Stonr.. rror,lucti92

Psrhatrrr'tlJ
P:urh;tnd. ItS-

lr{d lilar. Disl.'
tlirbhunt

Na:,rul lslnnt }vlolla
193 It{jS Knn.rr & lrlotluh Stonc Cnr:rhcr

b*
Patltirmt-03

Fuclrnmi. PS'

lr,td.llprur. Ditt.*
llrrbhum

lhrlu Khiur
194 $trS Nlrlliuh Minurcl Str:ltr'r ('lrush*r

.bo

S'l iS Sk IlntcrPries

IM

129



nf ('rushcr Iinit
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Goverltment of West Bengal
Office of the Aclditional District Magistrate &

District Land & Land Reforms Officer
Birbhum.

Ernail :: dlro. ir(D.srnail.c oln

{Es}

Memo No. M&M/ I 106 ( I )/DL&LR o(B)t2026 Date: 02.03 .2026

To.

Name of Stone Crtrslrirrg U6it : Dfuartnaraj Stone Crusher

Name of Proprietor/Owner' : Dilip Pal

Address : Patharchal, PS-Md.Bazar, Dist.-Birbhum

Mouza where cn-rslting unit is located :Nischintapur-37

Sub: Operatiop of Stone Cruslring Unit in violatiorr of envirolrtnental larvs and itnposition o1'

Epvironmental Compensation in terms of the sotetrrn order dated I 1.08.2025 passed by the

Hon'ble NGT. Eastern Zone Bench in O.A. No. I 54120241E2.

Whereas. in terrns of the solernn order clated 21.03.2025 by the Hort'ble National Creert Tribunal,

Eastern Zone Bench passed in O.A. No. I 54l2O24lEZ in tl're rnatter of Re: News itern titled "Birbhutn- a

proposed Coal mine in West Bengal an<l tlre related health hazards" appearing in "Thc Hindu" dated

lZ.OS.ZOZ4, the process f,or dcterminatiorr ol'Environrrrental Cornpensation against the Stone Crushing Units

situated under Mcl. Baz-ar Block operating illegally irr corrtravention of law. was initiated and after giving

yoll opporturrity to subrnit your relevant docunrents, it has been fbund that yoLll' stone crtrshing unit is being

operated/run by you without valicl subsistirrg Consent/Perrnission/Clearance tl'oltt tlrc appropriatc authority;

And rvhereas. clrawing ref'erence to the Order of the Hott'ble NGT. EZ Benclt dated l5'll '2016

passedinO.A.No.4llZOls/Ezread rviththeOrclerclated ll.l0.20l7passedinO.A.No.44120151E2 inthe

inatter o[ Joydeep Mukherjee Vs. WBPCB & Os.. a fine of Rs. Orre Lakh lrifty Thousand was proposed to

be inrposecl agairrst your crushirrg urrit and the Order being No. M&M/4l42|DL&LRO(8y2025 dated

07.O1.Z0Z5 rvas issued to you asking yor.r to inter alia. deposit the aforesaid fine;

Ancl whereas. tlre Hop'ble NGT. by order datecl I 1.08.2025, rvhile considering the afbresaid rrretltod

of determination ol E,nvironmental Cornpensation proposed to be deterrnined to tlre extent of tlre atbresaid

pe,alty arnount. was pleased not to accept the sarne and directecl the District Magistrate. Birbltunr to

compute the Environrlental Corrrpensation against the violating storte crushing ttnits in terms ol'the Central

pollution Control Board (CPCB) Cuidelines. after giving opportttr-rity ol hearing;

And whereas in compliance to the aloresaid solernn direction dated I 1.08.2025 of tlre Hon'ble NGT.

opportunity of hearing dated 24th November, 2025 was accorded to you and it is found that your stolte

crurs6ing ulit is beirrg oper.ated/run by you without valicl subsisting Consent/Pertnissiott/Clearance froln tlre

appropriate authority from the pcriod sittce inception of yotrr cruslrirrg trnit;

Ancl rvhereas. fotlowing tlre rnetlrt'rclology as laicl clorvlt under the CPCB Cuidelines t'r,l-a-r'i.s the

decision aclopted in tlre Cornrnittee rneetingdated 08.01 .2026,the District Magistrate. Birbltrrltr irnposes the

l.ollorving Errvironnrental Cornpensatiorr upon your stone crushing unit fottud to be operating in violation of

environmental larvs.

c !)

EC=PlxNxRxSxLF
Or, EC: 50xNx250x0.5x I .25

Or. EC: 7812.50xN€

F
,

cornpeltsati
lN stancls tbr rrurlber of days of, violatiorr; rvlrereas 7812.50 stand for tlre amount (ilr rtrpee) o[

or1 per day as colnputed as per the CPCB Guidelirres. Thtts. Rs. 781?.501-
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Ltl rc Envirotunental Colnpensatiott to be i rnposed l'or a sittgle day ol'violation of environmental larvs.
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Note-l: The EC as per the above rnethodology under CPCB Cuidelines is being calculated witlr
effect fiom 0l .07 .2023.

Note-2: Iror violation preceding the date of 01.01 .2A23, a onetirne penalty anrount of Rs. 1.5 l,aklr
(lbllowing tlre polluter pay principle) be irnposed in addition to the amount of EC computed as per

CPCB Guidelines.

Therefore, total Environmental Compensation amount including onetime penalty stands Rs.

4532813 [Rupees Forty Five Lakh(s) Thirty Two Thousancl Bight Hundred Thirteen Onlyl

Now, in partial rnodification of the Order No. M&Ml4l42lDL&LRO(B)nA25 dated 07.08.2025
already served Lrpon you, you are directed:

l. Not to resume/continue operation in your stone crushing unit until you obtain the requisite
license/consent/permission fi'om tlre cornpetent authority;

2. Pay the aforesaid Environmental Cornpensation of Rs. 4532813 [Rupees Forty Five Lahh(s)
Thirty Trvo Thousancl Eight Hundred Thirteen Onlyl witlr the office of the Additional District
Magistrate and District Land & Land Relorrns Officer, Birbhum, through Demand Draft to be drarvn
in favour of "District Mineral Foundation (Admin), Birbhum" payable at Suri, within trvo rnonths
from the date of receipt of this order.

In the event of tttilure of tlte aforesaid directions, legal action slrall be taken against your crushing
unit strictly in accol'dance with the larv.

It is clarified that payment of the aforesaid fine slrall not igt,ro./ttcto create any right or equity in
tavour of you to grant/issue requisite consent/pernrission by the competent authority, tbr whiclr you lrave to
follorv the relevant procedure to apply and such application shall be dealt with by the cornpetent authority in

accordance with larv.

This is issued by order of,the District Magistrate, Birblrurn.

Add
District nd

strict Magistrate &
Land Reforms Officer

hum.

Memo No. M&M/l 106 ( I)/l(9)/DL&LRO(B)12026 Date: 02.03 .2026

Copy forwarded for infbrmation and necessary action to:

l. The Superintendent of, Police, Birblrum with a request to kindly make necessary arrangements to
ensure that the stone crushing unit in issue does not resume/corrtinue its operation till he obtains
the requisite consents/pennissions.

2. The Sub-Divisional Officer, Suri Sadar Sub-Division, Birbhurtt.

3. The Environrnent Engineer and In-Charge, WBPCB, Durgapur Regional Office.

4. The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division, Birbhum.

5. The Block Developnrent Ofllcer, Md. Bazar Dev. Block, Birbhum.

6. The Block Land & Land Reforrns Offrcer, Md. Bazar Block, Birbhum.

Tlre Mining Officer, Suri Zone.

Tlre Officer-in-Clrarge, Md. Bazar Police Station.

C/A to the District Magistrate, Birbhum for kind appraisal of the
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Government of West Bengal
Office of the Additional District Magistrate &

District Land & Land Reforms Officer
Birbhum.

Email :: dlro.bir@grnail.qqm

/ot
f

i'{C S I

Memo No. M&M lll07 (58)/DL&LRo(B)/2026 Date: 02.03.2026

To,
Name of Storre Crushing Unit : Progoti Stone Crusher

Nanre of Proprietor/Owner' : Md. Rejaul Karint

Address : Talabandh, PS-Md.Bazar, Dist.-Birbhurn

Mouza where crushing unit is located : Dewanganj-36

Sub: Operation of Stone Crushing Unit in violation of environmental larvs and imposition of
Envirorrmental Compensation in terms of the solemn order dated I 1.08.2025 passed by tlre

Horr'ble NGT, Eastern Zone Bench in O.A. No. I5412024/EZ.

Whereas, in terms of the solemn order dated 21.03.2025 by the Hon'ble National Creen Tribunal'

Eastern Zone Bench passed in O.A. No. I 54l2O24lEZ in the matter of Re: News item titled "Birbhum- a

proposed Coal mine in West Bengal and the related health hazards" appearing in "The Hindu" dated

12.05.2024, the process for determination of Environmental Compensation against the Stone Crushing Units

situated under Md. Bazar Block operating illegally in contravention of law, was initiated and after giving

you opportunity to submit your relevant documents, it has been found that your stone crushing unit is being

operated/run by you without valid subsisting ConsenUPermission/Clearance from the appropriate authority:

And whereas, drawing reference to the Order of the Hon'ble NGT, EZ Bench dated 15.11.2016

passed in O.A. No. 4 llzOlSlEZ read with the Order dated I I . 10.2017 passed in O.A. No. 44120lslEz in the

matter of Joydeep Mukherjee Vs. WBPCB & Os., a fine of Rs. One Lakh was proposed to be imposed

against your crushing unit and the Order being No. M&M l4l42lDL&LRO(B)12025 dated 07.08.2025 was

issued to you asking you to, inter alia, deposit the aforesaid fine ;

And whereas, the Hon'ble NGT, by order dated I 1.08.2025, while considering the aforesaid method

of determination of Environrnental Compensation proposed to be determined to the extent of the aforesaid

penalty amount, was pleased not to accept the sante and directed the District Magistrate, Birbhum to

compute the Enviromrental Compensation against the violating stone crushing units in terms of the Central

Pollution Control Board (CPCB) Guidelines, after giving opportunity of hearing;

And rvhereas in compliance to the aforesaid solerttn direction dated I 1.08.2025 of the Hon'ble NCT,

opportunity of hearing dated 27th November, 2025 was accorded to you and it is found that your stone

crushing unit is being operated/run by you without valid subsisting Consent/Permission/Clearance from the

appropriate authority from 0 I -Apr-24;

And whereas. following the methodology as laid dorvn under the CPCB Guidelines vis-a-r'is tlte

decision adopted in the Committee meeting dated 08.01 .2026, the District Magistrate, Birbhum imposes the

followirrg Environmental Compensation upon your stone crushing unit found to be operating in violation of
environmental laws.

EC:PIxNxRxSxLF
Or, EC: 50xNx250x0.5x l .25

9 ,r, EC: 7812.50xN( stands for nuntber of days of violation; rvhereas 7812.50 stand for the amount (in rupee) of
rus, Rs. 7812.501- is the

f environmental larvs.]
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Note-l: The EC as per the above methodology under CPCB Cuidelines is being calculated with

effect from 0 1 .07 .2023.

Note-2: For the period fbr rvhich violation prececles the date of 0l .07.2023, a onetinre penalty

amount of Rs. One Lakh (following the polluter pay principle) be imposed in addition to the amount

of EC conrputed as per CPCB Guidelines.

Therefore, total Environmental Compensation amount including onetime penalty stands Rs.

ZZ3437S lRupees Twenty Trvo Lakh(s) Thirty Four Thousand Three Hundred Seventy Five

OnlYl

Now, ip partial modification of the Order No. M&Ml4l42lDl-&LRO(B)12025 dated 07.08.2025

already served upon you, yott are clirected to;

l. Not to resume/continue operation in your stone crushing unit until yoLl obtain the requisite

license/consent/perm ission from the contpetent arrthority;

2. pay the afbresaid Epvironmental Compensation of Rs. 2234375 [Rupees Tlventy Two Lakh(s)

Thirty Four Thousand Three Hundred Seventy Five Onlyl with the oft'ice of the Additional

District Magistrate and District Land & I-and Reforms Ot1icer, Birbhum, through Dentand Draft to

be drarvn in favour of "District Mineral Foundatiorr (Admin), Birbhum" payable at Suri, within two

months from the date of receipt of this order.

In ttre event of failure of the aforesaid directions, legal action shall be taken against your crushing

unit strictly in accordance with the law.

It is claritred that payment of the aforesaid fine shall not lpso focto create any right or equity in

favour of you to grant/issue requisite consenUpermission by the contpetent authority, tbr rvhich you have to

fbllow the relevant proceclure to apply and such application shall be dealt with by the competent atrthority in

accordance with law.

This is issued by order of the District Magistrate, Birbhurn

Addi
District "#ri::#r*,t...Birbhum.

Memo No. M&M I n07 (58y1 (9)1DL&.LRO(B)/2025 Date: 02.03 .2026

Copy forwarded for information and necessary actiorr to:

l. The Superintendent of Potice, Birbhum with a request to kindly make necessary arrangements to

ensure that the stone crushing unit in issue does not resume/continr,re its operation till he obtains

the requisite consents/perrn issions.

2. The Sub-Divisional Officer, Suri Sadar Sub-Division, Birbhum.

3. The Environment Engineer and In-Charge, WBPCB, Durgapur Regional Office.

4. The Sub-Divisional Land & Land Reforms Oft]cer, Suri Sadar Sub-Division, Birbhum.

5. The Block Development Officer, Md. Bazar Dev. Block, Birbhunr.

6. The Block Land & Land Refbrms Officer, Md. Bazar Block, Birbhum.

7. The Mining Otficer, Suri Zone.

8. The Ol'ficer-in-Clrarge, Md. Bazar Police Station.

. CIA to the District Magistrate, Birbhunr for kind appraisal of the

Adtlitional Magistrate &
Reforms Officer
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Governmcnt of West Bengal
Office of the Additional District Magistrate &

District Land & Land Reforms Officer
Birbhum,

Ernail :: dlro.bir@ mail.corn

Memo No. M&M ttt07 (48yDL&LRO(8y2026

To,
Name of Stone Crushirrg Unit
Nanre o f Proprietor/Owner'
Address

Mouza where crushing unit is located

: Orient Stone Product
: Nurul Asgar
: Talabandh, PS-Md.Bazar, Dist.-Birbhunr
: Dewanganj-36

Date: 02.03.2026

5r u6.

Sub: Operation of Stone Crushing Unit in violation of environnrental larvs and inrposition of
Environnrental Contpensation in ternrs of the solerrrn order dated I 1.08.2025 passed by the

Hon'ble NGT. Eastern Zone Bench in O.A. No. I 54120241F,2.

Whereas, in terms of the solemn order dated 21.03.2025 by the Hon'ble National Creen Tribunal.
Eastern Zone Bench passed in O.A. No. l54l2024lEZ in the matter of Re: News item titled "Birbhunr- a

proposed Coal n'rine irr West Bengal and the related health hazards" appearing in "The Hindu" dated

12.05.2024, the process for determination of Envirorrmental Compensation against the Storre Crushing Units
situated under Md. Bazar Block operating illegally in contravention of law, was initiated and after giving
you opportunity to submit your relevant docurnents, it has been found that your stone cruslring unit is beirrg
operated/r'un by you without valid subsisting Consent/Permission/Clearance fronr the appropriate authority:

And whereas, drawing reference to the Order of the Hon'ble NGT, EZ Bench dated 15.11.2016
passed in O.A. No.4ll20lslEZ read with the Order dated I1.10.2017 passed in O.A. No. 44120lslEZ in the

matter ol'Joydeep Mukherjee Vs. WBPCB & Os., a fine of Rs. One Lal<h was proposed to be inrposed

against your crushing unit and the Order being No. M&Ml4l42lDL&LRO(B)12025 dated 07.08.2025 was

issued to you askirrg you to, inter alia, deposit the aloresaid llne I

And rvhereas. the l-lon'ble NGT, by order dated I 1.08.2025, while considering the aforesaid rnethod

of detenrrination of Environmental Conrpensation proposed to be determined to tlre extent of the aforesaid

perralty anrount. rvas pleased not to accept the same and directed the District Magistrate, Birbhurn to
compute the Environrnental Compensation against the violating stone crushing units in ternrs ol'the Central

Pollution Control Board (CPCB) Guidelines, after giving opportunity of hearing;

And wltereas in contpliance to the aforesaid solenrn direction dated I 1.08.2025 of the Hon'ble NGT,
opporturrity of hearing dated 27th Novenrber. 2025 was accorded to you and it is fbund that your stone

crushing unit is being operated/run by you rvithout valid subsistirrg Consent/Pernrission/Clearance fi'om the

appropriate authority fi'om 0 I -Jan-25;

And whereas, following the methodology as laid down under the CPCB Cuidelines vrs-cr-r,is the

ision adopted in the Committee nreeting dated 08.01 .2026, the District Magistrate, Birbhurn imposes the

ing Environnrental Conrpensation upon your stone crushing unit found to be operating in violatiorr of
ental laws.

EC:PIxNxRxSxLF
Or, EC: 50xNx250x0.5x 1.25

Or, EC: 7812.50xN

[N stands l'or nurnber of days of violationl rvhereas 7812.50 stand lor the anrourrt (in rupee) of
comperlsation per day as cornputed as per the CPCB Cuidelines. Tltus, Rs. 7812.501- is tlre
Environmental Compensation to be inrposed lbr a single day of violation of environnrental larvs.]

Or, EC: 7812.50 x I I

Or, EC:85937.5
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Note-l: The EC as per the above methodotogy under CPCB Guidelines is being calculated with

effect from 0 | .07 .2023.

Note-2: For t6e period for which violation precedes the date of 0l .07.2023, a onetinte penalty

anrount of Rs. One Lakh (following the potluter pay principle) be irnposed in addition to the amount

of EC computed as per CPCB Cuidelines.

Therefore, total Bnvironmental Compensation amount including onetime penalty stands Rs.

85938 lRupees Eighty Five Thousand Nine Hundred Thirty Eight Onlyl

Now, in parrial nrodification ol'the Order No. M&Ml4l42lDL&LRO(B)12025 dated 07.08.2025

already served upon you, yoLl are directed to:

l. Not to resume/continr,re operation in your stone crushing unit until you obtain the requisite

licepse/consen/perrnission fi'om tlre competent authority;

Z. pay the aforesaid Environrnental Compensation of Rs. 85938 [Rupees Eighty Five Thousand Nine

Hundretl T6irty Eight Onlyl rvitlr the office of the Aclditional District Magistrate and District

Lapd & Land Reforms Officer, Birbhunr, through Den"rand Draftto be drawn irl favourof "District

Mineral Foundation (Admin), Birbhum" payable at Suri, within two months from the date of receipt

of this order.

In the event of failure of the aforesaid directions, legal action shall be taken against your crushing

unit strictly in accordance with the law.

It is clarified tlrat payment of the aforesaid fine shall not ipso Jitcto create any right or equity in

favour of you to grant/issue requisite consent/permission by the cornpetent authority, for which yott have to

foltorv the relevant procedure to apply and such application shall be dealt with by the competetrt authority in

accordance with law.

This is issued by order of the District Magistrate, Birbfium.

Additio t Magistrate &
District Lantl & Lan Reforms Ollicer

Birbhum.

Memo No. M&M I tt07 (48y1 (g)tDLsLLRo(B)/2025 Date: 02.03.2026

Copy forwarded for information and necessary action to:

l. The Superintendent of police, Birbhum with a request to kindly make necessary arrangements to

ensure that the stone crushing unit in issue does not resume/continue its operation till he obtains

the requisite consents/permissions.

2. The Sub-Divisional Oft'icer, Suri Sadar Sub-Division, Birbhum.

The Elvirolment Engineer and In-Charge, WBPCB, Durrgapur Regional Office.

The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division, Birbhum.

The Block Developrnent Officer, Md. Bazar Dev. Block, Birblrum.

The Block Land & Land Refbrms Officer, Md. Bazar Block, Birblrurn'

4.
+

+\\
The Mining Officer, Suri Zone.

The Officer-in-Charge, Md. Bazar Police Station.

C/A to the District Magistrate, Birbhum for kind appraisal of the

8.

Additional
District Land

D trate &
forms Officer

File SL. No.87
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Birbhum.
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Government of West Bengal
Office of the Atlditional District Magistrate &

District Lantl & Land Reforms Officer
Birbhum.

Email : : 4lro.bit@gmail.conr

Merno No. M&M ll107 (68YD L&LRO(8)12026 Date: 02.03.2026

To,
Narne of Stone Cruslring Unit
N anre of Proprietor/Owrter'
Address

Mouza rvhere crushing unit is located

: Gltosh Stone Product

: Arnbarish Ghosh

: Patharchal, PS-M d.Bazar, Dist.-Birbhum

: Nischintapur-37

$gST l*'

Sub: Operation of Stone Crushing Unit in violation of envirottmental laws arrd irnposition of

Environmental Compensation in ternrs of the solemn order dated I 1.08.2025 passed by the

Hon',ble NGT, Eastern Zone Bench in o.A. No. 154120241F,2.

Whereas. in ternrs of the solemn orcler dated 21.03.2025 by the Hon'ble National Green Tribunal,

Eastern Zone Bench passed in O.A. No. I 54l2O24lEZ in the rnatter of Re: Nervs item titled "Birbhum- a

proposed Coal mile i1 West Bengal ancl the relatecl health hazards" appearing in "The llindu" dated

lZ.OS.ZOZ4, the process l'9r deternrination of Environnrental Cornpensation against the Stone Crushing Units

situated under Md. Bazar Ellock operating illegally in contravention of law, was initiated and after giving

you oppor.tulity to subrnit your relevant docurnents, it lras been found that your stone crushing unit is being

operated/r-un by you without valicl subsisting Conserrt/Pernrission/Clearance fi'orn tlre appropriate authority;

And wlrereas, drawing reference to the Order of the Hon'ble NGT. EZ Bench dated l5.l I .2016

passed in O.A. No. 4 ll2Ol5/EZ reacl rvirh the Order dated t I . 10.20 l7 passed in O.A. No. 44/20 lslEz in the

matter of Joydeep Mukher.iee Vs. WBPCB & Os., a fine of Rs. One Lakl'l was proposed to be inrposed

againsr yorr. .rrrhing urrit and the Order beirrg No. M&M!41421DL&LRO(B)12025 dated 07'08'2025 was

issued to you asking you to, inter alia, deposit the aforesaid fine I

And whereas, the Hon,ble NGT, by order dated I 1.08.2025, while considering the aforesaid ntethod

of determination of Environnrental Compensation proposed to be determined to tlre extent of the aforesaid

penalty anrount, was pleased not to accept the same and directed tlre District Magistrate' Birbhum to

tompute the Environnrental Compensation against the violating stone crushing units in terms of the Central

pollution Corrtrol Board (CPCB) Cuidelines, after giving opportunity of hearirrg;

And w6ereas in compliance to the aforesaid solentn direction dated I 1.08.2025 of the Hon'ble NGT'

opportu,iry of hearing clated 27th November, 2025 was accorded to you and it is found that your stone

ciushing unit is being operated/r'un by you without valid subsisting Consent/Perntissiott/Clearance frorn the

appropriate authority froln 0l -May-241

And rvher.eas, following the lnethodology as laid down under the CPCB Guidelines t'ts-cr-r'l.s the

decision adoptecl in the Comnrittee nreeting clatecl 08.01 .2}26,the District Magistrate' Birbhttm inrposes the

following Environrnental Conrpensation upon your stone crushing unit lbturd to be operating in violation of

environttterrtal laws. t

EC:PIxNxRxSxLF
Or, EC= 50xNx250x0.5x1.25

Or, EC: 7812.50xN

[N stands for nurnber of days of violationl whereas 7812.50 stand for the amount (in rupee) of

compensation per day as computed as per the CPCB Guidelines. Thus' Rs. 7812.501- is the

Environmentat Compensation to be irnposed for a single day of violation of environmental lalvs.]

Or, EC: 7812.50 x256
Or, BC= 2000000
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Note-l: The EC as per tlre above rrrethodology under CPCB Cuidelines is being calcutated with
effecr fiom 0 I .07 .2023.
Note-2: For the period for which violation precedes the date of 0l .07.2023, a onetime penalry
anrount of Rs. One Lakh (following the polluter pay principle) be imposecl in addition to the anrount
of EC conrputed as per CPCB Guidelines.

Therefore, total Environmental Compensation amount including onetime penalty stands Rs.
2000000 lRupees Trventy Lakh(s) Onlyl

Now, in partial modification of the order No. M&M l4l42lDL&LRo(B) 12025 dated 07.0g.2025
already served upon you, you are directed to:

l' Not to resume/continue operation in your stone crushing unit untit you obtain the requisite
I icense/consenupermission from the competent authority;

2' Pay the aforesaid Environmental Cornpensation of Rs. 2000000 [Rupees Twenty Lakh(s) onlylwith the office of the Additional District Magistrate and District Land & Land Reforms officer,
Birbhum, through Demand Draft to be drarvn in favour of "District Mineral Founclation (Admin),
Birbhum" payable at Suri, within two months fi'om the date of receipt of this order.

ln the event of failure of the aforesaid directions, legal action shall be taken against your crushing
unit strictly in accordance witlr the law.

It is clarified that payment of the aforesaid fine shall not ip.so fercto create any right or equity i,favour of you to grant/issue requisite consent/perrrrission by the cornpetent authority, fbr which you have tofollow the relevant procedure to apply and such applicatiorr shatl be dealt rvith by the conrpetent authority in
accordance with law.

This is issued by order of the District Magistrate, Birblrurn

Addi istrict Magistrate &
District Land and Reforms Officer

Birbhum.
Memo No. M&M I t 107 (68)i I (9)/DL&LRO(B)/2025

copy forwarded for informatiorr and necessary action to:

l' The Srrperintendent of Police, Birbhum with a request to kindly make necessary arrangernents to
ensure that the stone crushing unit in issue does not resume/continue its operation till he obtains
the requisite consents/perrn issions.

2. The Sub-Divisional officer, suri Sadar Sub-Division, Birbhurn.

3' The Environment Engineer and In-Charge, WBPCB, Durgapur Regional Office.
4' The Strb-Divisional Land & Land Reforrns Officer, Suri Sadar.Sub-Division, Birbhum.
5. The Block Developnrent officer, Md. Bazar Dev. Block, Birbhum.
6- The Block Land & Land Refonns officer, Md. Bazar Block, Birbhurn.

, '7;. The Mining Ol'ficer, Suri Zone.

. 
j1. The Officer-in-Charge, Md. Bazar police Station.

N9. c/A to the District Magistrate, Birbhum for kind appraisal ol.the awi

Date: 02.03.2026

ty.

Atltlitional ct Magistrate &
Reforms Officer

1L.
RP6.

. t.Ll 4

1,. . ''i t

File SL. No.116

"i,) District La
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BEFORE THE NATIONAL GREEN TRIBLI-NAT,

EASTERN ZONE BENCH, FINANCE CENTITE,

3o'FLooR. NEW r-owN. KO[-KAT'A.

Original Application No. 154120241E,2

[Earlier O.A. No. 722120241Ptr]

In the matter of':

News item titled "Birbhum- a proposed Coal mine in West

Bengal and the related health hazards" appearing in the

Hindu dated 12.05.2024

...Applicant (s)

Versus

The Central Pollution Control Board & Ors.

...Respondent (s)

AFFIDAVIT OF COMPLIANCE TO THE SOLEMN
ORDER DATED 1 1.08.2025 READ WITH THE ORDER
DATED 05.12.2025 PASSED BY THIS HON'BLE
TRIBUNAI. FILED ON BEHALF OF THE DISTRICT
MAGISTRATE, BIRBHUM.

Sudip Kumar Dutta
Advocate

Mobile No.9874782072
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